Affidavit 1o be Furnisted Dy .{e'umi date alongwith ¥ munation Paper
Before the Retvrning Officer
For clectian to. YARSE, YidD “indmeef the House:
From..]3. Madhepuzs, . Constituency(Vame of i Uomiiues
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L —

¥

:.J":‘,'?. _,-JI-'('.I!F‘I_J_"I."_.

Chandra Shekhar ¢ .
\ B iviinaesiess veesmssnne nnns WHGAUGRL T 0F ,kn:uﬂhPrasaﬁdea‘lr .
oy Mped 500 years, resideni of.. € aquna, Danapur, Fikiisn full postal address), i caiminlibs al e sl
e ; -
O Election, do hereby solemnly affirm and state on oath as under:-

| strike out whichever is nod applicable)

i (i) [ am a candidute set up h}.‘—-ﬁ'-'-:!- B o . dname of the political pw;rty § 4 am contesting 2o ah
:‘] 8- Independent candidate.
_,;'3 (1) Details of PAN and status of filing of Incomeé tax refurn :
\ Permanent The financial year for | Total income
N@’ Account Number | which the last { shown In Income |
2 i1_ ! (PAN) Income-tax return has | Tax Retum (in |
\-‘?'! : i been filed Rupees) . |
W 1| . pIBPS 4970H 2010-11 —T?L, 030/~ [ |
S |
., = =
3"“ > {1 nt i ll
—@. pendent 2
'L‘j-'“; ; pendent 3 ] |
' ¥ - e
. | (3) The ng case(s) is/ are pending against me in which cogoizance has been taken by the court:-
i .
SEE
151.. l Gifence [)w'ipagn l!. |
Mo, Lo o |
T{a) | The details of cases where the court has taken  [Cas@ nos75: ﬂt.LL‘r.Dg.ﬁULLj |
cognizance, Sections of the Act and description dec, 188 of T.9.C. & Seg,02 cf |

of the offence for which cognizance taken : vraperty Act.

Thah SATRERSEIVE, DITT.E0Oner vt o T

' the (5 ;
l'[b'.l Mame of the coun, Cuse Mo, and Date of order T Xoshapure igtrich COUTt.

- _:,P_iﬁ“lmiﬂiuml: 7

Dtails of Appeal i)/ Application{s) for rEvigron! e e
£ (ifwﬂ_f!bed against the above order(s) - l

T,
I"\_
—=
k>

o i e e

' P

\e 4 Cases ﬁ H;i | have been convieted by a court of law(other those referred 1o in Form 26): N/
\ |4-'+—_— g i = i oo i p— o e N R e B CO | P 5 o
(a)” ails of cases, Sections of the -
v | Actand description of the affence for

e T which convicted |

= L}

=

(b | TMame of the Courtls). Case No_and
I i
| Dane(s) aof order(s) .

s
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)| Pumishme §impos.. .

130 Thut | give heiem below the detuils of v sk wasets (movable and i imovable eie ol

i spouse and all dependents:

Mever .

movable assers ;

|. Assels in joint name indicating

i e i

the extent of joint ownership will also have to be piven

mysels

2. 1In case ufﬁﬁuim“mtwnl. the details including Serial Number, Amount, Date of Deposit, the Schermc.

Name of B

Instituiion and Branch are 1 be Eiven

1. Value of Bonds/Share/Debentures as per the current markey value in Stock Exchange in respect 1 lisied
case of nan- listed companies should be given.

companics and as per books in

1. Dependent’, here means s

persan, substantially dependent on the income of the candidate.

5. Desails: including amount is 10 be Eiven separately in respect of each investment)
| S| Description  « Self Spouse Dependent-1 | Dependent-2 i e pendent-,
| M o g |
b e i . : — —I
- —
(1) I{ ash:nllumd 27 15 004~ 35000/~ M. A N. A | Ny AL
{if) | Details of Deposits in Bank | '
|I  accounts (FDRs, Term Deposiis [2t2iled l
and all other types of Deposits attached |
including saving accounts),
Deposits with Financial Total 62338/~ (101847/-| . N. A N. A,
Financial Companies and
Cooperative societics and the \ |
L., amount in each such deposit =
fii1) | Details of investment in Bonds,
Debentures/shares and units in M. A N. A M. A M. A, N. A, 1
companiesMutual Funds and
| others and the amount, !
(iv) | Details of investment in NSS, |
Postal Savings, Insurance Policies | 117
and investment in any Financial 36000/~ | N.A. M. i . M. &
Instrument in Post office or I
Insurance Company and the !
|| amount 1
i¥) | Personal loans/advance given 1o | |
Any person or entity including M. A, M. A. N, A, M e As | Na.bs |
! i firm, Company, Trust ete. and i il
i | other receivables from debtors , ! I
|, and the amount, ; = y P —_— e —
T{wt) !_'Mnmr Vehichkes/Aircrafis/ a.‘utnﬁc ycle i
[ é__‘g"gchlsa’ﬁhips (details of Make, | Yamaha doa Nehs | N.A, N A, | NaA
A~ | Registation No. etc, Yearof ¢ JBF 743 3291 '
&1 L s und amoum . EDDQ O+ o _________.| —1
. Golg=5H0 rh-lﬁ'ill d=200| cm, H |
135,000/~ £,40,000/F N.A. | N.A | M. A



Y
DT Any other assets such s vals of [INF BBEG 1 —T—— ——l—'— S
_ i Chims/interest _ F1fel P _439005"} ;
g = Ll e e I | N
1{1.!DrmaTnﬁJv ue 1540838/ Iﬁﬂ{'}ﬂﬂ?f— 1 i
3. Dretails o ava bl : e

(Nete: 1. Propenties in joint ownership indicating the ¢xtent of joint ownershi p vill also have o be indicat -
2 . Each land or building or apariment should be mentioned separatelv in this format. )

5. | Deseription Selfl Spnuu“ | Dependent-1 Depﬂndl:l;ttii.ilc.;ﬁ:l_ﬂ;n-
Nao

_ Survey number(s) y Macdhe pura i
I-M! (Total measurement in 4 Bicha,
il L 13 dhurs, - -
Whether inherited property

{ Yes or NO)

(i) Aericultural Land Bhelvan k
l.ﬂﬂl'l.lfl‘l{ﬁj N.A N, A L N

property 17 kathas

Dlate of purchase in case of self
aequired property

Cost of Land {in case of
purchase)at the time of
purchase

Any Investment on the land by
wiy of development,
construction efc,
Approximate Current market
vaiue

=

L 1000000/

(if) | Mon-Agricultural Land

Location(s) e " N A
 su o) | Na. A N . A
Area (Total measufément in
3q. fr.)

Whether inherited propeny
(Yes ar NO)

Date of purchase in case of self

acquired property —
Cost of Land (in case of

purchase) at the time of
| purchase .
Any Investment on the land by

way of development,
construction etc.

l Approximate Current market
value i

5 o ———r




~{iv}

- ; = e e
L h dher inherited property

'n o o NO) . S --——I-— —~

| U s of purchase incase of serl | | !
i rired properny i g o e -
L' st urprupt:rl_y {mi.,.ns: of

m rehase) at the time of
E"'t hase

Ay Invesiment on the
| F;npﬂ‘l}' l'l:i WI}' of
|i-:m:Iu.rgrm-.m, construction el

| Approximate Current market
| valur:

apartments, )
-Location{s)
- Survey number(s)

) | Residential Buildings Eirﬁiﬁding

EUI‘
'4'-‘,-.-

E'"I“E—

Eﬁ

Acrea (Total measurement in
sq. ft.)

01 katha,

Built up Area (Total
measurement in sq, fi.)

| Whether inherited property
{Yes or MO)

ke of purchase in case of self
| acquired property

Cost of property (in case of
purchase) at the time of
| purchase

Any Tnvestment on the land by
way of development,
construction elc.

Agpproximate Current market
wvalue

. 18

1590000/ -

v

Others (such as interest in
property)

t'* L] "ll-l

Ne fa

e A

Mo As

N. A,

| (v}

(6) | give herein below the detalls of liabilities/
{Mote: Please give separate details of name of Bank , institution, entity or

Total of Carrent Market
Value of (i) to (v} above

By

. I;a 00000/ -

s Aa

Made

Ne. A

iH.A.

dues to public financial institutions and government :-
individual and amount for each it

N Dﬂmﬂhﬂn Sell Spouse(s) Dependent-1 | Dependent-2 l Depende:
| h.u
- i Laan or dues to B-nld'Flul.ncml Fentral
- _L;_h%ﬂ } Rank of
-~ | Nameof Bank or Fl [ndia, N. A N.A. Mo A N,
| Amourt outstanding furanoabad e
Mature of lpan ____”“ 1,40,0004- r o i
Loun or dues to any ashlecle 1oah
“individuals! Entity other tl-mn from \Vidhan |
{ mentioned in (i) above. Ssbha. i
' ey o MNed N. A
Name(s) %, 7,408,100/ - g
Amount mmn:lmg
il .l_t]amre of loan 1




V. ;.}. ) | 1.[¥ame oF the candidate ShEmzMumx Chandrz chekhar
i 7 2 | Full posial address Saguna,Baily Road, IRnapur,Fatha
[ % :‘t" 'f:_jpx};_ Hwnl?ﬁandﬂmofthttmlitmncym 73, Madhepure
i ¢ 3 L &y [ gltﬂ. 'y — T —
@ N e of the Political party which set up the Pastriya Janta Dal
N candidate (otherwise write *Independent') A a2
- o |4 (#) Number of cases in which conviction order N A
e B ved (other than those referred 1o in Form 26)

C=rand lotal of liabilities BA8,100 T

N i Ay oiher hability = = —w—-—r_-_ _ =

(i) | Gaves ament Dues: T =
Dues tc Jepartments dealing | ¥+ /e No A, N. A,
with government
|. | SecoLimodation

2 1l
Dlues to departments dealing |
wiith supply of water E- - -

Dues to departments dealing
with supply of electricity

Dues to departments dealing
with supply of
relephones/mobiles

Dues to depantments dealing
with government transpart :
{mcluding aircrafts and = . -
belicopters)

[ncome Tax Dues

Wealth Tax Dhues

Service Tax Dues

Municipal /Property Tax Dues

Sales Tax Dues

Any other dussg

Grand total of all Govt. dues

Details ession tion:
) a gijf??_rjr:}gfaq;guh??.l_.nﬂ‘.. =lecturer in (College,

b. Spouse ......... House wife.
{8) My educational qualification is as under; ). Sc,

(Give details of highest School / University education with full form of the certificate/ diploma/ degree course}

{(Mame of the School /College/ University and the year in which the course was completed.)

(%) ABSTRACT OF THE DETAILS GIVEN IN (1) TO (8) ABOVE:

i




r 0 (o, Toank mumber of Fending casss where the

coor {s) have lakes cognizane | Cne

s Tpartar - . ' Vimre For wehich last r (e B (PSSR

; il Incoeme Tax Return [iled | ) i
_d_{_li}_ftndidﬁe IE: T IA Y. 20 'l_ 1 __1-2_ _._.[_Tl : ﬂ 3!:.'1{_ 1
| b Spouse; I N. A. e A

— [(c) Dependems S ST VI e ;

L6, _ Details of Assets und Liabilities in rupees _ o
I Description | Self | Spouse | Dependent-l | Dependent-ll | Dependent 11l
[A| | Moveable 140838/ 600847/~ - . - |
5 4,._%'!.‘.&%'!.1“_19!}. PP e | N O fooz, 3

N i L N. A] NoA Na A, . A
| Asset e p500000/+ N
[ i) | Purchase Price and
Development Cost of
Immaovable Propery
{Total Value)
[ii) | Approximate Current
Market Price of
Asset (Total YValue) ez,
7 Liabilities

(1) Governmernt DAL - = _ =

dues (Total) 748100/
(i) Loans from Bank, 8 ~ =
Financial Institutions and 140, 000f= = =
others (Total)
8. | Highest educational qualification: 2, 5¢.

- o - —

| e e —————— e i T8

(Give details of School / University education with full form of the certificate/ diploma/ degree
course] (MName of the School (College! University and the year in which the course was completed.)

c
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Sfp ANIRU DY P2 yA?AY  VERIFICATION

fmy knowledge and belicf, no part of it is false and nothing material has been concesled there from. | furtk
athul

g° \-.:1 Dl?ﬂ'w]gpmml, above named, do hereby verify and declare that the contents of this affidavit are true and correct |
/ “heil'e
-

ar my-dependents do not have any asset o liability, other than those mentioned in items 5 and ¢

- () thepesis; case of conviction or pending case against me other than those mentioned in itlems 3 and 4 above.
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Note: 1 Affidavit snould be filed latest by 3.00 PM on the Tast date of F.ling nominations. i
= Affidavit siould be sworn before an Uath Commissivner or Magistrate of the First Class or befure & MNitary
Public.
A Al eolumns should be filled up and 14 column o be et blank. 1P there is no information o furnisl i fEmfmL

any ifem, either “Nil" or “Not aplicable”. as the case may be, should be mentioned
4. The affidavit should be gither yped oe written legiblv and neath:
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Chandra Shekhar,

Mo LeAs
73, Wachepura Constitusncy

1. Ccentral Bank of India, furancabad PF A&/c 70,280, M
o, pentral Rank of India Aursngabad SB ASc 55970, 00
3, r=nara Hank S.B, A€ Petna. 1,641,100
4, ¥oshi Keshetris Cramin Bank, 1,002,00
5, 5.B.I. Patna Secretariat, 1,71,852.00
6. Unitec Pank, Patliputra 1,473, 00

Total 2,62,338.00

_Wife name

%. Bank of India , Madhepura 1,01,260, N0
2, Central Bank eof Incgia, S2guna 487, 00

Total 1,01,847, 00
Others

—————

1. Cese no,75 dated. 10,09.2010
Sec, 188 I.F.C. and 02 of proparty act.

2., INP Bore Rifel/2007 B, 45,000, 0

Cilaﬁm aLgkLiL_ﬁ,di‘i‘”
{ rhandra EhekharL



COMPUTATION OF INCOME AMD TAX STATEMENT

CHANDHRA SHEEHM AR ooy,

S/o mirudh Prasad Yadav,

Y.

Saguna More, Near Prabhat

F AN -

Fetrol Pump, North Balley Rd.

D. 0. B,

Danapur, Patna=- BO1503,

2010-11
2011=12

BIEPS 49T70F

03.03. 1961

1. Income from Salary

Gross salary 32,700, 00

2. Income from HouSe property

House let out AV, 48,000, 00
Less 30% 14,470, N0

——

3. Income from other Sources

Intt., income 25430, 00

other Income 3,000, %0

32,000, 00

33,600, 00

5,430, 00

71,030, 00

MNil
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CHANDRA S

Arcenad with thanks fram L 8 returs of moome in -
B MRl O YSAHAS s @0 » 3 &0 ASSUGAMIE 4 B F b & tor ssessment vear 201112, hayieg tha fellowing partioulzee ®
o T ST K2 WIDOLE NAME &
S L R RN TR I T T Ty -
m A% LAST NAME AL PERMANENT ACCOURT lLIh!_l_EEI _____ B
= CHEKHAR. ety pdg iy ol Blf BIPSNIITFOF] =
" (A SEX & nmn:amn u? IREOME TAX WARD/CIRCLE =
:cmue Famais 0393_L.3_611 ¥ .
a A& FLATDOORBUILOING A ROAD/STREET :
. Sﬂ.G.u_bLE. MeoRE 1 N,E.&E,_P_Rﬂ,ﬂjiﬂgr'_EETﬁ._i-_F_UHP
- B0 AREAALDCALITY AT TOWMNCITY D6 TR -
" NoRTH -BAILEY RoAb Lﬁﬁ&?nk_PHTﬂJ]__ Li i i lm
| | I.‘Il STATE J'IE PINCODE L
= AROAR 1 1180l Se3, -
W AP anly oot o Eors s st TR o M0 Al s i 5] v L Reestd Renm-12951 DR mrepeerriasatien s W2 e 41 EAEE D
s COMPUTATION OF II‘IIII'.‘I]I".I'IE AND TAX RETURN Whale-Rupae(z) only
" LT Shoaig ko, Mdrk s Fegutive gm0 brackin 1 lefl =
: Gross Total Income - B c;l'_.3 o ——;—-——-—-—;—
= 1:8 Deductions under Chapter VI-A g gpfdts | 11] ]
8 065 =
» LM Total Income "Bl Es —— L
] 3 |
= Currenl Loss if any - B KL 1.1 2
® [T Net Tax Payable + 85 i %
L1 ol |
m LUH Interest Payahls ~ BB 111 L
] ; . n
s Total Tax and Inlerest Payable | 8B ]
* L8 rotal Advance Tax Paid I L LT] =
* LER Total Selt Assessment Tax Paid oo 5070 R 111 .
m f=rriig | m—
® L3l Total TDS Deducted *B10 L1 -
[ ] . Y, ]
= L34 Total TCS Deducied ) q ﬁEE ‘Iﬂ“,nn 141 =
& 3] Totat Prepaid Taxes (B8+89.810+871) 81z | I £a
™ EAE] Tax Payale ( B7-812, 1187 > B12) frira-4, TR ETTTT »
] ] L]

3E] Retund ( B12-B7, 11B12 > B7 ) B g L« ]

SEAL, DﬁTE AND SIGNATURE OF |
RECEIVING OFFICIAL '

FOR OFFICIAL LISE ONLY ; I

| STAMP RECEIPT NO. HERE

[_H.ﬂ;mnsm
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